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Title : Regarding reported loss of files relating to allocation of coal blocks.

MADAM SPEAKER: Sushmaji.
...(Interruptions)
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SHRI GURUDAS DASGUPTA (GHATAL): Madam, I demand that the Prime Minister may kindly be called to this House and
explain why these sensitive files have been missing and why it has happened. As these files relate to important political
persons, it has only been done deliberately to cover up the whole operation and in order to ensure that the guilty is not
punished. This is a serious offence because the Supreme Court is monitoring it. The Prime Minister owes a responsibility of
informing the House why this has happened. I demand the presence of the Prime Minister in this House
immediately...(Interruptions)

DR. M. THAMBIDURAI (KARUR): Madam Speaker, I have given the notice of adjournment motion on the irregularities in
the allocation of coal blocks...(Interruptions)

MADAM SPEAKER: You may just associate yourself please.
...(Interruptions)

DR. M. THAMBIDURAI: Madam, you know very well that the PAC has also identified many irregularities that took place in
the allocation of coal blocks. The matter is also before the hon. Supreme Court; the CBI is investigating the matter. But in
the Supreme Court, the CBI has said that they could not get the relevant files...(Interruptions)

MADAM SPEAKER: All right. Thank you so much.
...(Interruptions)

DR. M. THAMBIDURAI : Therefore, what I would like to request to you is that it is high time that the Prime Minister comes
to this House and gives an explanation. The Minister has himself accepted that the files are missing...(Interruptions)

MADAM SPEAKER: Dr. Thambidurai, you just have to associate yourself with this matter.

DR. M. THAMBIDURAI : Madam, this is very unfortunate. How can the Minister say that the files are
missing?...(Interruptions) Therefore, I would request that the hon. Prime Minister may come to this House and make a
statement...(Interruptions)

MADAM SPEAKER: All right. Shri Basudeb Acharia.

SHRI BASU DEB ACHARIA (BANKURA): Madam, the scam related to allotment of coal blocks is the biggest scam ever
happened in the country. It is to the extent of Rs. 1,86,000 crore. The matter is very serious...(Interruptions)

MADAM SPEAKER: Thank you.

...(Interruptions)



SHRI BASU DEB ACHARIA : Madam, the matter is very serious as files relating to allotment of coal blocks are found
missing. Now, the Prime Minister owes a responsibility to this House that he should come and tell the House why these
files are missing...(Interruptions)

MADAM SPEAKER: No, please take your seat. This is not a discussion.
SHRI BASU DEB ACHARIA : I would like to know what steps the Government has taken in this regard...(Interruptions)

MADAM SPEAKER: No, Mr. Acharia, please take your seat. Mr. Sharad Yaday, you may speak please. Nothing else will go
on record.
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THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, I
have heard the comments of the various Members and I want to make it clear that the Government has nothing to hide and
nothing to conceal. The Coal Minister is ready to make a statement in the House at a time to be fixed by you. Thereafter, a
discussion can be held in this House in which the Prime Minister will intervene....(Interruptions)

MADAM SPEAKER: Kindly sit down.
Nothing else will go on record.
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